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Yrigingl spplication No, 1150 of _1993

All ahgbad this the__0th  day of _Jgnuary, 2000
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Do

Hon' ble M r.o.Ke. J-o_Naqvi. Member tJ}

2mt.Chandrika Devi, wife of ohri Girija

2hankar Tewari, genior Booking Clerk(Commercial
2atraon, North Eestern Kgailway, Varanasi
Division, resident of Village Parasia Tiwari
Post Gagura JdilNggar, Wistrict ueoris.

Vinay Kumar IIipathi, son of shri Girija

shanker Tiwari, senicr Booking (l erki.ommerziql)
satraon, North Eastern hgllway, Varanasi uvivision
resident of Village Parasie Tiwari, Post Gaura
Jal Nagar, wistrict uveoria.

Srivaban’ Agplicants

Advocate ohri o,N, Piwapd

Xersus

Union of lndig through the Chairman, hallway
BOard, Kail Bhawan, New wel hi=] 000@1

Gener al Manager, North Lastern hailway,
borakhpw Ue Pe

hailway Board through its Chairman, h ail
Bhawan, New Lelhi,

Uivisional Commerical Manager, North Eastern
hallway, Varanasi.

Chief Medlical ouperintenuent, North castern
kailway, Varanasi,
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6, Chief Medical Wfficer, North tastern hall=-
way, Gorakhpure

hegpondents

By AdvOocate ohrl qynish Tripathi

Ok ULl ( Ural )

By Hon'hle Mr.o.K.d. Naqvi, MemberiJ)

[he applicants have filed this W..As
seekiny direction to the respondents to grant
appointment to applicant no.2 namely Vinay Kumar

Tripathi on compassionate ground.

20 AS per applicants case o2hri ikirija
shanker Tiweri, the husband of the applicant no.l
and father of the applicent no.2, was to retire
on 28.2.1993 and prior to his retirement, he was
medically incapacited/disabled for beiny patient
of chronic decease of Psychatrlic depression and
therefore, applicant no.2 1s entitled for com=
passionate appointment which has been refused

by the respondents, theretore, they have come up

before the 1 ribunal.

3 The respondents have contested the
case on the ground of entitlement of the applicant
with specific mention that the father of the appli-
cant no.2 retired on attaining the age of super-
annugtion and, therefore, there arises NO cOm=
passiongte ground on the basis of being incapacited

or dissbled to serve the department.
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4, Vuring the course of aryuments,

the learned counsel for the applicents fil ed
aupplementary affldavit which has been tgken

on recarde &ANNexure-2 to this affidavit 1is

cOpy Of lelter dated 06.1.1999 by the uwivisiunal
Hallway Manager(P), Varanasi, requesting General
Manager{P), North Eastern hailway, Gorakhpur for
lssulng necessary direction for grant of appoint-
ment to the applicaent no.2 on compassionate ground,
which goes to show that the department is consigkring
the matter. Learned counsel for the applicants
submitted with reference to annexures to the suppl-
mentary affidavit that the department 1s not fingle

ising the matter due to penRdency of this case.

Se considering the facts ahd cir cum-
stances of the mgtter, it 15 found to be o fit
Case L0 dispose of with following observations;

®[he rcspondents are directed to consider
the case of the applicant nu,2 for appoint-
ment on compassiongte ground as may be per-
missible under rules in this regard and
pass reasoned order within 3 months from
the date of communication of the copy of
this order.® Ao-oxder~

6. Ilhere will be no order as to costs.

ff'.."'. o
’ : EL

Menber (J)

[ =l /""’
o I

/Mf M-/

‘l



